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ACT No. XX or 1882,

Pissekp BT TRE Goveesxon Gr¥kEral of Ixpia 1x Coveoii.

{Racﬂiwd ihe ausent {IJ,.I'" Lhe Treereny Goneral on fhe D05
Oetoler, 1552,

An Act to amend the law relating to the
Government Paper Currency.

“Prenmblo. " THEREAS it is expedient to amend the law re-
lating o the Government Paper Currency ; It
= is hercby enacted a5 follows :—

T—Preliminary.

1. This Act niay be called the Indian Paper Cur-
reney Act, 1882
It extends to the whele of British Tndia;

and it sball come into foree on the passing
thereot,

2. (1) Act No. IIT of 1571 ife consolidate und
amend the lmr relating fo the Guoeernment Paper
Currency) 1s hereby repealed.

(2) AU appointments made, rules prescribed, noti-
fications published, authoritics conferred, securities
purchased and notes fssued under the said Act, or b
any Act thereby repealed, siall, i in fovce, undis-
posed of or in eirculativn when tlds Act comes into
force, be deemed to be respeetively made, preseribed,
published, conterred, purchased and issued under tiis
Act.  And all references made to any portion of the
Indian Paper Carrency Act, 1871, ov any Act therehy IIX of 188~
repealed, in Acts or Regulntions passed before this
Act comes into lorvee, shall he doemed 1o be made to
the corresponding poriicn of this Aet.

FY—The



II.— The Department of Paper Currency. |

3. (1) There shall continue to be a Depariment
of the public service, whose fumction shall be the
issue of promissory notes of the Government of India,

ayable to bearer on demand, for stcl sums, not
Eeing less than five rupees, as the Governor General
in Couneil, from lime to time, divects.

(# Buch notes shull be called currency notes.

(%) The Dlepartment shall be called ihe Depart-
ment of Paper Currency.

4. At ihe head of the Department there shall be
an officer called the Head Commissioner of Faper
Currency, and there shall he three other officers,
ealled, respectively, the Commissioner of Paper Cur-
rency fur Madras, the Cuomnmissionsr of Paper Cur-
rency for Bombay and the Connwissioner of Paper
Carreney for Rangoon.

5. The Governor General in Couneil may, from
fime to time, by order notified in the Gazetle of
India,—

{a) establish districts, tn he ealled Circles of
Tssue, four of which cireles shall iuclude the towns of
Caleutta, Madras, Bombay amd Raugoen, respect-
ively,

(b} appoint in each circle some one town to he
the place vf issue of currency notes, as hereinafter
provided,

(¢) establish in each such town an office or offices
of issue,

() establish in any town siluate in any eirclo
an office, to be called a Currency Ageney, and

{¢) declare that, for the purposes of this Aect,
any town (other than Caleutra, Madras, Bemlay or
any town sitmale in Briti-h Burma) in whichk an
office of issue is establishied, ¢hall be deemed to he
gituate within such Presideney as is specified in the
arder.

6. For each Circle of Issue, other than those
which include the towns of Caleutta, Madras, Bom-
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bay and Rengoon, there shall be an officer, called the
Deputy Commissioner of Paper Currency, aud for each
Curreney Apgency an officer, called the Currency
Agent.

7. Far the purposcs of this Act,

{¢) the Commissioners of Paper Currency for
Madras, Bombay and Rangoon, and the Denuty Com-
misgiviers of Prper Curreney in the Presidency of
Fort Williamn in Bengal, shall be subordinate to tha
Head Commissioner of FPaper Curreney ; aud

(&} the Deputy Commissioners of Paper Cinreney
in the Presidencies of Tort B Geovrge and Bonhay,
nnd in the Provinee of Brilish Buoimne, shall be sub-
ordinate to Lhe Coinnnssioners of Paper Chvreney for
Madvas, Bombay and Rangoon, respeetively.

{e} The Curreney Agsenl at any town shall he sub-
ordinate 1o the llead Commissioner, Commissioner or
Depnty Commissioner, us he ease may be, of Paper
Currencey for the eirele of issne in wineh that town is
situate.

8. Al officers wuder this Act shall be appointed,
and may be suspended or removed, by the Governor
General in Couneil.

TIT—Supply aud Issne of Covreney Notes,

9. (1) The Head Coneulssioucr shall provide cur-
rency notes of lhe denominations preseribed under
this Ael, and shall supply the Gemmissioners and (he
Carrency Agents subordinale to him, md the Depaty
Commissioners, with sueh notes as ey need for e
purpeses of this Aet,

(#) The Commissioners and Deputy Commissioners
shall supply the Curreney Agents subordinate to
them, vespeetively, with such notes us those Agents
need for the purposes of this Act.

{3) Lvery such note shall Liear upon it the name
of the town from wiich 1l is Jssned,

10. {1} The name of the TTead Commissioner, of
one of the Commissioncrs, of a Deputy Conunissioner

or



- XVILof
1884

IX of 16786,

" EXTLI of
3874,

PN o T TN BN AR

W]

O

[l

or of some other person authorized by the Head Com-
missioner, or by ona of the Commissioners, fo sign
eurrency notes, shall be subscribed to every such
note, and may be impressed thereon by machinery.

(2) Kames so impressed shall be taken to be valid
gignatures.

1l. The Ilead Commissioner, the Commissioners
gnd the Deputy Commissionees shall, in their respect-
ive Cireles of Issue, on the demand of any person,
jssue from the office or offices of issue established in
their reypective cireles, eurrency notes of the denomi.
nations preseribed under this Aet, in cxchange for
the aponut 1herentf—

{8} in current silver coin of the Government
af Imdia,

L&} 4n current silver coin made ander the Por-
tuguese Convenlion Act, 1581,

(¢} in current silver eoin made under the
Native Coinage Acl, 15706, as fo which
eoin a declapation has heen made under
section B of that Act; or

(¢) in silver hullivn or forcigu silver coin, not
beine coin of the deseriptious mention.
ed in clunses {4y aud (¢}, at the rato
of nine hwwbred and seventy-pine rupees
por one hondred and cighty thousand
arnins nf silver fit for coinage and of
ihe standil fineness prisevibed by the
Tadian Coinage Act, 1870

Provided that in all places where there is no

"Miut of the Government of India, any such Head
~Cgmunissioner, Commissioner or  Deoputy Commise
.-giouer may refuse to issue notes in exchange for the

bullioa o coin recelvable under elause (4.

12. Any Curreney Apent to whom notes have
been supplicd under section nine may, if he thinks
fit, on the demaund of any person, issue from his
ageney any such noles in exchange for the amount
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13. The Governor General in Council may, from
time to time, by order notitied in the Gazetle of Indis,
direct {hat curreney notes, to an extent -to-be-spect-
fied -in the order, not exceeding one-fourth of the

. total amount of issucs represented by coin and bullion
-85 provided by this Aet, shall be issied ot sneh offices

of igsne g3 are named in the ovder, in cxebange for

I coin of full weizlt of the Government of India,
ar for foreign gold coin or gold bullion, at the rates,
and according to the rules and eonditions, fixed by
that order,

14. (1) The Head Commissioner, Conimissioners,
and Deputy Commlissioners may require any hullion
or foreign eoin reccived under asetion eleven, clause
(4), or under seclion thirteem, lo be melied and
azsayed,

(&) Any loss of welght ecansed by such melling
or assay shiall be borne by the person tendering the
bullion or eoin.

16. (I} Every pewon tendering hullion or foreign
enin under seetion cleven, cluuse (d), or nnder scelion
thirteen, and depositing it in any oHlce of issuc, shall,
slter the expiration of the thue neeessary for melting
and assaying the same, be entitled to weceive for it a
certifieate signed by the person awlborized fo issue
the notes aforesnid.

(2) The cerlificate shall—

(#) nckuowledge the yeceipt of the bullion or

coin,

() state the amount of notes issued under this

Aet, or of such notes and cash, to whieh the
Lolder is entitled in exchange for the bullion
or eoin, and

(¢) state the interval on the expiration of whieh,

it the certificate is presented to the effice,
the holder shall be cniitled to rveceive that
amount.

TV.— Notes where legod {ender and where papalie.
18. Withiz any of the said Circles of Issue, a
CUTTENLY
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eurrcncy noto issued from any town in that circle
shall be a legal tender for the amount expressed in
that note, in payment or on account of—

() uny revenuc or other claim, to tlie amount of
five rapees aud upwards, due to the Government of
Tudia, and

(B} any snm of five ropecs and upwards, due by
the Government of Imdia, or by uny body corporate
or person in British 1ndia

Provided thal no sueh note shall be deemed to be
a lepal tender by the Goverament of India at any
oflice of issne.

17. A currency note shall be paysable only—

{n} nt the office or offices of issue of the town
[rom which it Lins been issacd, and

(#) in tiu: case of noles issued from any town
not situxte in Brilish Burma, alse at the Presidency-
town of the Presidency within which that town 13
sitnate.

18. Yor the purposes of sections sixteen and se-
venteen, notes issued frou auy Oarreney Arencey shall
be decmed to have besn issucd [rom the town ap-
pointed wnder seetion five to be the place of issue in
the Circle of Issue fn whicl thal Agency is estab-
hished,

i ¥.— Roseree.

19. The whoele amount of the coin and bullion
soceived under this Acl, aud nader Act I1L of 1871,
for currency notes, shall be petpined amd  secured
as u roserve to pay those notes, with the exception of
such an amouut, not excecding sixty millions of
rupees, us the Governor Geneeal i Coanerl, witl the
consent of the Becretary of State l[or India, from
time to time fixes.

20. The amount so {ixeil shall be published in
the Gazelte of Tudio, and the whole or such part
thereof as the Governer General in Council [rom time
to time fixes, shall be invested in securities of the
Government of lodia.

21. (1) The
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9). (1) The said coin, bullion and seenrities shall
he appropriated and set apari to provide for the satis-
faction and discharge of the said notes; and the said
notes shall be decmed to lave been issued on the
scenrity of the said coin, bullion and seeurities, as well
as on the gencral credit of the Government of Indin:

Provided that any silver hullion or coin received
under section cleven, elause (), may be sold or
exchanged for silver eoiu of the Guvernment of India,
and that amy wold coin or bullion received unider
section thirleen may be sold or exchanged for silver
coin or builien, to Le so appropriated and scl apart
instead of the coin or bulliou sold or exchunged.

{2) For the purposes of (his seetion, silver hullion
and coin shall e rated at ninety-eight rupees per
eipliteen thousand grains of standawd lneness, and
xold hullion awd coin at the rates tixed by the Govern-
or General in Couneil wnder section thirteen.

29, The securities prrelised under seetion twenty
shall be held by fhe Ilewd Commissioner and the
Aaster of the Minl at Caleudla, in trust for the
Seeretary of Btate for Indin in Couneil.

23. {1 The Llewd Comaibssiouer tony, at auy
time when ovderad so to do Iy Ale Governor General
in Couneil. sell anid dispose of any portion of the
above-1aeutioned investizent.

{3 For the purpose of effecting suel sales, the
Maoster ol the Mint at Colentta shall, on a request
in writing frome the Head Comissioner, at all thoes
sien and endorse the srvnritios, awil the 3ead Com-
missioner, if 30 dirceled by the Governor General in
Couneil, may parchase seeuritivs of the Government
of India to peplace sueh siles.

24. () The interest ncerning due on the seeuri-
ties purchased aud Leld umder this et shall be
eutered in a separate nceount to be anuanlty rendered
Ly the Head Comniissioner fo ihe Governor General
in Couneil.

14y LT amount of the joteresl shiall, from time
to tinwe, as it beromes due, be paid to the credit of

tlie
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the Government of India, under the head of * Profits
of Notes Cireulation ™.

{?) An aceount showing fhe amount of the .

profits and of the charges and expenses incidental
thereto, shall he made up and published annually in
the Gezette of India.

VI—Prirale Bills poyoble o Bearer on Demand.

25. No body corporate or person in British Fodia
shall draw, aceopt, wmake or issue any hill of ex-
change, hundi, prowissory note or engagement for the

ayment of money pagalile to betver on demand, or
oo, owe or lake up any sum or sieas of money
on the bills, handis or notes payable to hLearer on
demand, ol any such body corporate or ol any such
I!UI'SUB .

Pravided thal elegues or deafts payable to bearor
on demand or otherwise, may be drawn on bankers,
shieofls or aeents, by their customers or constituents,
in respect of depusits of money in the hands of those
Lankers, shrolts or agents and leld by them at the
credit and disposal of ihe persons  deawing snch
clieques o drafls.

28. () Any body corporate or person eommit-
ting any offence nuder scetion twenty-five shall, on
convietion hefore n Tresidency Magistate, or
Mavisteale of the first elass, e pumﬁhed with & fine
equa.l 1 the amaunt of the bill, hundi, note or enenee-
ment iz respoet whereof the offence 1s eommitted.

(£) Every prosecution under this seetion shall be
instituted by the lewd Conmumissioncr, Commissioner
ar Dleputy Commissioner, as the case may be, of
Paper Curreney for the Cirele of Tssue in which the
bitl, hundi, nole or engagement is drawn, accepted,
made or issued,

FIL—Aiscallancons.
27. An absivact of the accounts of the Depart-
ménl of Poper Cureeney, showing—
(@) the whole amount of currency notes in eir-
culation,
{3} tho
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(3) the amount of coin and hullion reserved, dis-
{inguishing gold from silver, and

(¢) the nominal value of, and the price paid for,
the Government sccurities held by the said

i Department,
i shall be made up monthly by the Head Com-
5 miszioner, and published, as soon ag may be, in the

Gazetie of Tudia.

pplament- 28. (1) The Governor General in Couneil may,

QS DOWErS  froy time to time, by notification in the Gazeffe of

Sfthe Gov- ;

wtd Tndie,—

{a¢) fix the amounts (not being less than five

- rupees) for which ecurrency notes shall be
izsued :

(&) alter the limits of any of the Circles of Issue:

{¢) declarc the places at which currency notes
shatl be issued :

{#) fix the raics, rules and conditions at and
aceording to which gold may be taken in
exchange for eurrency notes:

{e) fix the charge for melting and assaying
bullior and [oreign coin reccived for such

! nates :
e (f) fix the interval on the expiration of which
‘o holders of eertificates undor section fiftgen

shall be entitled to receive such notes:
. : (¢) rezulate any matters relative to paper cur-

2 reney which are not provided for by {his
- Act: and
- {k) revcke or alter any notification previously

: puhlished under this Act.

(2} Brery motification under this section shall

come into force on the day therein in that behalf
mentioned, and shall have effect as if it were enacted
: in this Aet:
+ (8) Provided that no unotificalion under rlange (&)
of this scetion shall have effect until six months have
elapsed from the date of its appearance in the Guzetie
of India.
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